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NOTIFICATION

Tb-e 'o lowing Acl ot lne S.xki.n L eg,s ative Asse,nb y nav,ng received tEe/ oay o' J.lne 2006 is nerebv pJot Shed to. generat .for;tior:- assent ol the Governor on

TO DIFFERENT

Short title and
commencement,

Delinition,

b) "State', means the State of Sjkkim.

Powet to appoint 3 (1) Subject to the provisions of any other law in force and in supplement
Legislators to thereto, the State Government rnay from iime lo time appoint a Mernber ol thedifterent state LegisLative Assembry by such designation as rnay be ind caled in the order
authorities, ol the appointment to any authorily under the State covernment.

Dale:1710612006

IHE SIKKIM STATE LEGISLATORS' APPOINTMENT
AUTHORITIES ACT 2006.

ACT NO I OF 2005
AN

ACT

to provide torappointment of Members ol the State Legislative Assembly to diflerent organizations,bodies, institutions or authorlties

_ Be it enacted by the Legistature ol Sikkim in lhe Filty -Seventh year of the Ftepubtjc of tndia asfollows;-

'I (1)This Aci may be ca ed the Sikkim State Legistators,Appointment to Diflerent
Authorities Act, 2006.

(2) lt shall be deerned to have come into force on the 2.j s, day of lvay,2OO4.
2 ln this Act, ,

. 
a)-Aur"or ry'reans any slatutory body or organ zatio|., insliLi.on etc. Jnder

Ine 5late Uove'nmert a.d a so ncluos public Seclo, Uldertaking. Corporal:ons,
Committees, Commissions, CounctIs, Boards or any other FirOfi"Trtfr",it,j
under the State Government;



(2) The incumbent to any authoriiy upon being appointed by such designation,
as may be the caso, shall have the powers and privileges as may be conierred
upon.

Validatlon of all 4 All appointment ol Legislators made to diflerent authorities shall always be
appointment ot deemed to have been made under,this Act.
Legislators to :, I l

difterent
authorities.

By Order.
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